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Shri Daji and Shri S. M. Banerjee
[Shri P. R. Chakraverti]

Pakistan as to whether they are wil-

ling to take them back, in view of

the cirucmstances which obtained

earlier also because of the exodus of

Hajangs into Assar?

/

Shri Dinesh Singh: I could not say
that because I do not know whether
. these people themselves would be
willing to ge back.

11-12 hrs,

RE: POINT TO BE RAISED BY SHRI
DAJI AND SHHI S. M. BANERJEB

Mr. Speaker: Shri Daji and Shri
Banerjee have writlen to me that
they want to raise some point, but
I will agllow this when the Law
Minister is also here. I will give them
some time.

Shri S. M. Banerjee (Kanpur):
The Law Minister perhaps thinks
there is Question Hour today.

Mr, Speaker: Let him come. I will
send him werd.

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarma-
vis): The Law Minister is out of
town.

Mr. Speaker: Then he might raise
it.

Shri Hajarnavis: He i3 likely to
come on the Tth

Mr. Speaker: Would the hon. Minls-
ter be prepared to reply to the point
to be raised?

Shrj Hajarnavis: No, Sir. I have no
instructions,

Mr. Speaker: Of course, the infor-
mation might be taken by the Whip,
so that some Minister might be here
who might be able to answer it.

Shri Daji (Indore): Where ig the
Deputy Law Minister?
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Shri Kapur Singh (Ludhiana): May
I seek a clarification about the ans-
wer he just now read out?

Mr. Speaker: He knows the pro-
cedure,. We have passed over to
something else.

Shri Hari Vishnu Kamath (Hosh-
angabad): Where is the Deputy
Minister?

11.13 hrs.

PAPERS LAID ON THE TABLE

“ProGRESs OF THE Timrp Five YEar
Pran”

The Minister of Planning and La-
bour ang Fmployment (Shri Nanda):
I beg to lay on the Table a copy of
“Progress of the Thirgy Five Year
Plan”. [Placed in Library. See No.
LT-1201[63].

CoaL MiNEsg (CONSERVATION AND
SareTyY) (SECcOND AMENDMENT) RULES

The Parliamentary Secretary to
the Minister of Mines and Fuel (Shri
Thimmaiah): On behalf of Shri K. D
Malaviya, T beg to lay on the Table
a copy of the Coal Mines (Conserva:
tion and Safety) (Second Amend-
ment) Rules, 1963 published in Noti-
fication No. G.S.R, 709 dated the 27th
April, 1963, under sub-section (4) of
section 17 of the Coal Mines (Conser-
vation and Safety) Act 1952. [Placed
in Library. See No. LT-1282/63].

ra
NOTIFICATIONsS UNDER THE CusSTOMS
Act

The Minister of State in the Min-
istry of Home Affairs (Shri Hajar-
pavis): On behalf nf Shri B. R.
Bhagat beg to lay on the Table of
copy each of the following Notifica-
tions under section 159 of the Customs
Act, 1962: —

(i) G.S.R. No, 649 dated the 20th
Apr-il, 1963,

(ii) G.SR. No. 682 dated the 21st
- April, 1963.

(iii) G.S.R. No. 683 dated the 21st
April, 1963. ' L



